
IN THE CEWTRfl ADflINIS'PPATIVE TRIBUNAL HYDERAS BENCH AT HYDERABAJ) 

O..A.NO. 	/93 

Between t 
	 Date of Order: 6/7-93 

a 

Divitional 11ailway Ntnager, (D3) 
South Central Railway, Secunderabad, 

Perrnz'ncnt T'Tny Inr-rttor (con) 
S.C.Rly, Secunderabad, 

Qiieü signal Inspector, 
Signal & Teleconinunication tEpartrnent, 
S.C.Rly, Secunderabad. 

Applicants. 

and 

1. N\iCAakaT9cL-4n. 

Presiding Officer, Labour Court, 
Narayanaguda, A.P.Hyderabad. 

Respondents. 

For the hpplicantsL Hr.N.}:.Devraj, $C for Rlys. 

For the Respondentss 	 0 

CtRMIs 
THE HON' I3LE It. JUSTICE V. NEELALRI PAD VICE CHAIRMAN 

AND 

THE HON TELE MR.P.T.TIRUVENGAnc : ?1ENBEF:(ADr2J) 

The Tribunal made the following Order:- - 

Admit. The operation of the order dated 11-3-92 

in C,.M.P..No. 

	

	5—/83 is suspended until fuither orders. 

Issue notice to the Respondents. 

Post the case on 6.9.93.- 

To 
The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad. 
The Permanent Nay Inspector (Con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Teleconnunication 
- Department, S.C.Rly, Secunderabad. 
The Presiding Off-Scer, Labour Court, Narayanaguda, Hyderabad. 
One copy tg,.P1r:t.R.tevraj, SC 'for Rlys. CAT.Hyd. 
One copy tMX. 

7.. One spare, ccpy. 
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IN THE CENTRAL ADMINIETnATWE TEIBUNAL 
J-IYDERAakD BENCH AT HYDERABAD 

THE HON'BLE •Mfl.3U5TICE V.NEELADRI BAD 
VICE CHZIRMAN 

ITD 

THE HON'BLE M4.A.B.GORTY ; MEMBER(AD) 

TD  

THE HON'BLE 4.T .CHANDRASEKHAR REDLY 
/ 	 MENBER(J) 

AND 

THE HON'BLE MR.P.T.TIRUVENGADJ44 :M(A) 

Dated S lo-7_1993 

0 RDER/JtJMN-& 

M.A. /fl.A.. C.A. No. 

in.  

O.A.NO. 	(,Na,} c\. 

T.A.No. 	 (w.p. 

Admitted and Interim directions 
issued 

Allowed 

Disjosed of with directions 

Di 	s e d 

Dihrnissed as withdrawn 

tlsmissed for default. 

4ejectedj Ordered 

No order as to costs. 
Ova 

'-a- 
al •\%" 	- 

2&Jut9T'Th14. J-.• ;; 

'II  -a-  - 




